
IN THE CENTRAL AORINISTRAT IWE TRIBUNAL,
PRINCIPAL BENCH,

NEW DELHI.

« « * «

/

Oat* Dar-ialni

OA 519/92

SMT. CHANDRA DAT I APPLICANT.

Vs.

UNION OF INDIA A ANrt. ••• RESPONDENTS.

CORAW;

HON'BLE SHRI 3.P. SHARPIA, RERBER (3).

F.rth. Applicant SHRI O.P. SOOD.

Fcr tha RaepcnNanta ... SHRI 30G SINGH.

1, Whathar Rapartara af lacal papara aay ba ^
allawad ta aaa tba 3uNga«ant 7 /

2. T« ba rafarraN ta tha Rapartara ar nat

JG_E_^R^E^NJT

(OELIWERED BY HON*BLE SHRI 3.P. SHARRA, RERBER (3).)

Tha applicant ia tha yiNaw af Lata Shri Shiv

Outt. yha waa amplayae af Gawarnaant af inNU Praaa,

Ring Raad, Raya Puri, Naw Dalhi and Niab in harnaaa an

16.1.19B6 whila in activa aarwica. Tha NaceaaaN haa a

fanily baaWaa tha yidaw thtaa aatriad aana and tua
un-«arriaN aana. Tya alNaat aana ara living aapatataly

yith thair faniliea and yatking in private firna. The

third aan ia alaa living ayay yith hla yifa in hia

•••.2.



- 2 -

law's hauae# The applicant is living with her awi

Subhash Chanilra, wha is aot af aaplayaent. During tha

caursa af tha aaplayaant, tha ieceaaad was allattsd

Typa-Il quarter Na.152, Prase Cslsny, Hays Puri, Haw

Delhi. The widaw with the san raeiding in tha saaa

quarter. The applicant's sen Subhash Chandra was alsa
So

tasted but he was not given any appalntnant as ha has

filed tha present applicatian far the relief that tha

raspandants be directed ta give aaplayaant ta her san

Subhash Chandra and further, ta allaw tha faaily af

the deceased ta live in tha quarter, allsttad ta tha

daceasad. She has alsa prayed far quashing af tha

naaa dated 14.8.1989 whereby the applicant has been

aslKSd ta rent as par extant rules,

2, Tha undisputed facta are that tha daceasad died

in harness while warking in tha Press. It is else

net disputed that the applicant's san Subhash Chandra

was called far interview an 20.S.1988 but ha was net

given any appointaant.

j. Th. r.8P.n<i«nt. c.ot..t.<i thi. ..plictLo .nd

,«t.. that th. wld.« 9.t .t.ut B..70.000/. a. r.tl....nt
b.B.fit. and .h. i» 'i'ttiot R..1200/- p... .. P.n.i"'.

Sh. h.. al.P 9.t thp.. ..rrl.* »n.. Acc.rding t. th.
„.p.n.ant.. sh. e.nn.t c... In th. c.t.9.ry .f P.r«n.

t. b. e.n.W.r.d f.r ...i.tanc. far co«p...lon.t.

.... 3*
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appointBant, Th« ra»pBnd«ntB have categBrically statBd

that tha faBily uaa nat faunK ta ha in iniigant cUcubs-

tancaa. It ia adBittad by the raapandenta that tha

vacancy af Bachina Aaaiatant had fallan vacant but ainca

thia ia a technical paat, tha applicant cauld nat ba

appointed to that paat and daaa nat paaaaaa tha qualifi

cation for direct racruitBont tharata. It ia further

atatad that aaid Shxi Shiv Outt hd^a died on 16.1.1986

would have auparannuatad an 29.2.1992. The canditien

af tha faoily would havo boon the aoBO on 29.2.1992

aa it waa in 1986.

4, 4s rssar.s the G.v.roMOt prs.isss, it is ststss

in th. csuotsr thst ths sppiicsnt has os right ts

csntinu. in ths sssi. sft.r ths dssth sf ssi. Shrl Shiv

Outt.

5. 1 hswa hsard the Issrnad csunssl fsr ths psrtiss

and have gws t hrsugh th. rscrds sf th. ess.. Th.

i.srn.d csunssl fsr th. .ppliesnt has rsf.rrsd to ths

dsoisim sf 0* 61B/90 Satysvir Singh Vs. UOl, d.eidsd

•n 26.7.1990 by th. Principal Bsnch .f ths C*T . In that

CSS. .1.. on. .f th. a.n. .f ths d.csassd labsur.r sf
G.v.rn».nt sf India Prsss. N.u O.lhi spplisd far

esapa.si.nats app.int-nt as his fath.r di.d «. U.6.96

in harn.ss. m th, said 0* a dirsction uaa i.su.d t.

....d<
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th» r«»p»n4ents t» prapar* lists of sons snP doss

rolatives of aaplaysss of ail tho Prassas sssking

smplsynsnt an cawpassionats grounds in tho ardor of tho

dots on which such snploysas disd whila in ssrvica. A

common list should ba prsparad far all Gawornmant Prassss

in Dslhi and tha applicant should bs cansidsrad far

campaasiQnato appaintmant in his turn in tha in tha said

list as and whon a vacancy arisas in any Prsss in Dalhi.

naanwhila it was also diroctad that tha applicant will

allow to stay in tha gavarnmant quarter an paymant of

rant according to tha rules. In the record thara is

a finding that tha Iboily was in indigant circumstancas.

in tha present case, the dacaaaad died leaving three

married sons and tha widow, who had already racaivad

about Rs.70,0Q0/- aa rotiramont benefits and also getting

Rs.1200/- p.m. as pension. Tha raspandsnts have

stated that tha family is not indigant. Regarding tha

throe married sans, it is stated by the learned counsel

far tha applicant that these three sans are living

separately even in tha life time of Shri Shiv Outt. Tho

grievance of tha applicant's counsel is that tha

amplaymant has bean given even those who appliod for a

campassionate appaintmant much after tha applicant.whether

a family is in indigent circumstances or net. The

respondents in their reply have not given out whether

the deceased also held certain ether immeveable property

k.
...
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ar that thara ara athar aeurca af living ar any af

tha raaaining sons af the iaceaaai are earning

nambara or net ? In the caaa af Suahaa Caaain Ve. UOI

(AIR 1989 SC 1976), it haa bean hal8 by tha Han*ble

Supreaia Ceurt that thara ahoul^ be no Palay in giving

caapaeaionata appaintaent bacauaa tha purpaaa of

praviding appointaant an coapaaaianata appaintaent ia

ta aitigata tha hardahip due ta death af bread earner

af tha faaily. If thara ia na suitable peat for

appaintaent suparnuaarary peat ahauld be created ta

accaaaadata tha applicant. The raapandenta have alaa

intarvieued tha applicant and alaa gat tha aattar

inquired into the faaily of tha daceaaad aaplayaa.

6« The contantian af tha laarnod caunsal for t ha

raapanuanta is that there ia quota fixed for coapaaaionate

appaintaont and thara ia na vacancy and further, tha

applicant'a aaana af livlihaad ara aufficiant ta aaintain

haraalf. She daaa net daaerva far any aaaiatanca far

caapaaaicnata appaintaant. The learned caunael far

the raapandenta diatinguiahad tha caaa of Satyavir Singh,

referred to above. Hare in the caaa of tha applicant

thara are three other earning aona of the applicant and

the applicant ia alaa getting Ra.1200/. aa pension and

the aana ara aiajar. There is na other liability of tha

family.

I
• • • *6.
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7, In the case of Suahma Goaain, the facts wars

totally different. The applicant belengs to indigent

f.«Uy and ther. u.3 no uh. laoK after the ainar children.

She was denied eppeintaont an thayaund af non-aoailabllity

af the oacanc*. In the praaant caaa, there are aarriad

aona af the daoaaaad uha are three in nuabar andthay

,ra alao aarnins aaabar. Thus, it cannat ba aaid that

the faaily af the dacaaaad ia in indlBaot circoaatancaa.

The yidaw had gat oufficiant aoana ta live a life. Thaugh,

the rulaa pravidad in giving caapaaaianata oppaintaant

to ana of the aana af the dacaaaad but the faaily ahauld

ba in indigent circuaatanoaa. The raapandanta have

conaidared the financial atatua af the faaily of the

applicant. The laarnad caunaal for the applicant ha.

alaa placed talianeo an the caaa af the A. Saaual da.

UOl 11992 (1) St3 CAT 19) and Angaari Oavi Va. UOI

(1991 AT3 (1) ). Thafacta af bath thaaa caaa. era

dlffarant. In the praaant caaa. the dacaaaad died in

1986 and the caaa af applicant'a aan Subhaah Chandra

ua, alao can.idarad by tha raapandanta, but the fact.

ta.ain. that Subhaah Chandra cauld not ba given appaintaant
on ca.pa.aianata graund a. the fa-ily -aa net faund ta
ba in indigent eircu..tancaa. The aldait .an Dav daj
af tha dacaaaad ia angagad an haad ca.pa.ing and ha ia

alaa .atric Thua. it cannat ba aaid that tha faaily
haa bean left uithaut any «.fficiant -aana af livlihaad.

Ac
a • • .7 I
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The cenclusion drawn by the respandente er the indigent

nature ef the family, therefere, cannet be feund fault

u ith •

&• Hewever, during the ceuree ef the argumente, the

learned ceuneel fer the respendenta haa alae atated that

ainoe the applicant's aon Subhaah Chandra has been

interviewed and the result has net yet been anneunced,

as if he is etherwise qualifies, he shall be given

^ appeintnent but that,shall net be en cempassionate greund.

9, Regarding the retentien of the quarter by the

family ef the deceased, they are tetaily in un-autheriaed

accupation of the same and they have ne right to retain

the said premiaes after the death ef the deceased

employee only for a period of six mentha thereafter,

10. In view of the above facts, the application with

II regard te the compassionate appointment ef the applicant's

sen Subhash Chandra is disallowed but it will not bar

the consideration of Subhash Chandra for the job fer
«

which he has been interviewed and if he^finally declared

euccessful. Regarding the regulariaatien ef the quarter,

the applicant has ne case for the relief in that regard

and is also dis-allewed. The respondents are directed

to realise only rent as per extant rules. In the circums

tances, the parties te bear their own coats.

( 3.P. SHARHA )
ncnecR (3)


